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ACT No. XIX oF 1899,

Passep By taHE Governor GENERAL oF INDIA 1N Couwery, o

(Recez’ved,&ﬁe assent of the Governor General on the 28tk
S July, 1859.) ;

An Act to provide for the conversion into
British Indian currency of sums expressed

_ in British currency in the Army Act.
WHEREAS itis provided by section 169 of the Army

Act that the Governor General in Council may s444
declare the amount of the local currency which ig to o ¢
be deemed, for the purposes of the said Act, to be
equivalent to any sum of British currency mentioned

therein ;

And whereas it is expedient, in exercise of the
power so conferred, to provide for the conversion
into British Indian ourrency of sums expressed in
British currency in the said Act ; ‘

It is hereby enacted as follows:—

' ‘Sb.ort tie, 1. () This Act may be called the Currency Con-

.‘jjﬁ.f’;iﬁ?;’ version (Army Annual) Aect, 1899; .
ment, (2) It extends to the whole of British Tudia ; and

' (8) It shall come into force at once. a , :
Rateofex-. . 2 Tor the purposes; of the Army Act, ! fiftoon 444 45
. change fixed

©for ealen. . Tupees of British Indian currency shall be deemed to @ © 5
. lating the  be the-equivalent of one pound of British currency
sauivalent  and any sum of British currency mentioned: in the
* in British . ; .
Indian our» said Act shall be deemed to be the equivalent of g
" remoy of sum of British Indian currency caleulated at that
sums of Brit- £ h
. igh currency rate of exc ange. i
_- mentioned in ..

Duration of 8. This Act shall continue in _force until the ./ |
Aot - thirty-first day of March, 1900, = .. HE




